VOL. Xx ] a0 BbMBAY SERIFS.' ; 145
APPELLATE CRIMINAL |

o s
: ’:l}efof‘ ¢ M"‘ Tustice Jardine and, My, Justice ;S‘tzwlz'n.é'. PR , ;
QUEEN-EMPRDDS ». HART SAVBA Anp ANOTHER. R e

Cmmmal l’roccduw Oode (det'X qf‘1882), See, 411—Appeul from o conmctwn + Qctober 3L
by & Presidency ngwtmt@—flppegl——.Pmctwe )

Sectmn 411Aof thie Code of Criminal Procedure (Act X of-1882) does not allow
.an appea.l in the cageof a convmtxon.by a Presxdency Magistrate. where the sentence
- ipflicted iy six months” rigorous Jmpmsonment and-a fine of Rs, 125 or in defaulb a:
further period of three months’ ngorous 1mpnsonment L LI .
THIS was an appeal from a conviction by the Chiet. Pres1dencyi
' Mamsbr,ate in the case of Queen-Empwss V. Ham Scwba omcl ,
.apother, < .- . . .
- The two accused were charged with the offences of cheatmcr and
abetment of “cheating under sections 417 and 109 of the Indlan
["Penal €ode - (Act XLV of 1860). - o oo
"~ The Chlef Pres1deney Magm’crabe relymg oh the ev1dence of ~
- the, prosecution convicted both the accused of the offences charg- '
: ed, and sentenced each to six " months’ rlgorous imprisonment
and a fine of Rs. 125, or, in default to a further penod of three '
months” rjgorous imprisonment. K
- Against this convmblon anfi sentence the accmed appealed 1o ﬁhe :
H1gh Court, . - . SE ,
=N 8. Deorulmr for the acet!sed

There wa.s no appearance for the Crown.,

.- Pzr G’URIAM :—The Court is -of opinion, following Seiein v.
Queen-E’mpress,m that section 411 of the Code’of Criminal Pro-
< cedyre does not allow an appea.l in this case. The appea,l is bar.
red by section 404, - o L
o Appeal dzsmssed

Cnmmal Appeal No. 315 of 1895,
"~ (1, L, B., 16 Cale, 799,

1 ) o
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